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Mr R.Dptfa for the applicant
‘moves this application. It is for
stepping up of pay. Application is
ddmitted. Issue notice on the respon-
dents by registered bost. Uritten
statement on 20.10.95 as requested by
Mr B.K.Shatma,lesarned counsel for the
respondents., v

List on 20.10.95 for uwritten
statement and further orders.

b

fMember

i

L

Learned counsel Mr h.Dutta for
the applicant is present. Written
statement has.not been submitted.
List on 1.12.1995 For-uritten”
. -
statement and further orders.
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Learned counsel Mr R.Dutta for _
. the applicant. Written statement has
not been submitted.
Ad journed to R 12.1.96 for written
gtatement and,furthéf orders.

Member
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o
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12;1396‘: None present. Written statement
“'has not been submitted. Adjourned to
16.2.96 for written statement and furthe
i Qrders.
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. 0.A.161/95 | h ,
. "‘ : o

. e . . 16-2~96 Learned counsel Mr.R.Dutta is pre-
sent. for the applicant. Respondents have
not submitted written statement, None is
present for them. List for hearing on
15-3-96, Meanwhile respondents may fixe
¢ L submit written statement.,

o ﬂ£1~ qugaﬁﬁ N . _Copy of this order be furnished to
‘nA Lo~ 2b Y 20 2-% the official respondents, '

\%}/V o | L | | | Member |

15-3=96 Counsel of the parties are present.
To be heard anadogously with other similar
cases on 19-4-96, .

Member
lm

19.4.96 'None is present for the respondents
Leave note of Mr.R.Putta learned counsel
for the applicant. Hearing adjourned to
15-5-96. In the meantime respondents may

Member




0.‘.:;?;51/95- R ._ L

o S 15=5=96 Learned counsel Mro.R.Dutta for:

‘l’“”fif 'f”'”'i‘f. the applicant. Learned eounsel Mr.B.K

] ’lfﬁf "'7'.?;F Sharma for the respondentse ;h;P,ﬁ

i if:‘3°3 “ff“:‘*“ ‘o Written statement has notbsubmi-
e tted. Mr.Sharma seeks for tine to file

R Sl e T gpitten statements 0 - 5
DT b ﬁl”‘:”'i List for hearing on 19-6-95. In the
I e L R Ve

) SR meantime respondents may submit wrltten
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‘ 19.6.96 - ' Mr R. Dutta for the applicant. Mr B. '
K. Sharma for the respondents. S
~Written statement has not been submitted. ,

List for hearing on 7.8.96.

Liberty to the respondents to submit
written statement with copy to the counsel
for the applicant.

{

Member

nkm
Vuludl Learned counoel Mr.AJanes dor the Gpplie
oaks Luarnel gaunesl Mz S.serem o0 Ne Pk,
haree Aallway coustaels Yhie enew Das bews
1inse8 Sor haaring pending eubnission of
NZicsan shavamunne Mr.N.%anm iniboms Shat
WritSan stataaent: ars in a Mage of waadiness
sor subnisaien and he cvsin sdjvurrmdinn dor
stlmisaion of writtan stat e,

Lia for hoaring on 26-Budg,
, The vesponients are Sirosted o subegl ¢
tho wristen statcment Defere the deve i wilh
' aepy o the counanl of the lgnﬂllqnuii. E

in neubor

26.8.96 Mr. R.Dutta for the applicant.

' Mr. B.K.Sharma has submitted leave of absence.
Written Statement has not been submitted.

List for hearing on 16.9.96,

-

Merber

trd
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0.2, No. 161 of 1995 o g \ :

‘i\
16.9.96 ‘Learned counsel Mr.

applicant.

R.Dutta for the

B.K;Sharma,y
learned counsel for the respbndents, informs that

Mr. S.Sarma for Mr.

written statement is reéady and will be submitted"

in about one week time. He threrefdre prays for

short adjournment.

Hearing adjourned to 3.10.1996. In the

meantime the respondents may submit written

statement with copy to the counsel of the
. applicant. " ?
_ ' o o P Member_

trd

%‘/j’ﬁ] 3.10.96 Learned counsel ‘Mt’ . Dutté  for the
applicant, None for the respondents.,

Mr Dutta is ready for submission, Mr &,
Sarma for Mr B.K. Sharina, however, prays that the
respondents may be given last opportunity to file
written staiemeut on 7.10.98 and adjourn the hearing.
. However, since Mr Dutta

nearing, he

aas come rcady for his
submissions and is allowed to make his

submissions in part. The hearing is adjourned to
8,1G,96, In the meantime the respondents shall submit
written statement with copy to the ccunsel of the

Opposlte party on 7,10.96 positively,

Hearing adjourned to 9,10,96 as part heard,

Merthber -
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0.A. No. 161 of 1995 )

(53

9.10.96 | Learned counsel Mr. R.Dutta for the
applicant. None for the respondents.
However, a common written statement for the
applicants in O.A. 161/95, 175/95, 209185
to 212/95 and O.A. 552795 to—égéz?S'Eés
beegv;ubmitted by the respondents. A copy
of which has been served on learned counsel

Mr. R.Dutta. Mr. R.Dutta seeks time to file

V77§::> : rejoinder. Allowed.

Mr. R.Dutta is directed to serve
copy of the rejoinder on the respondenfé“‘~
before the date of hearing.

List for hearing on 20.11.96 as

pare heard.

ofmc(m o not ﬂ’,’m | . | Meé@e{

20.11.96 Learned. counsel Mr R. Dutta for
the applicant. Mr M.K. Choudhury for Mr

B.K. Sharma, learned Railway Counsel, who drtr
by Lemte wakn wphts Bo.0-4E

List for hearing on 16.12.96 as

b

part heard.

Membm')

nkm
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18.12.96 i None present. List for hearind on
8.1.1997.
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| " 8.1.97
0 oA A ot
W
5’[61?* |
: nkm
10.%.97
Nesfon 29 7%
2%
- 1m

29.1 .97

Member

Learned counsel Mr B.K. Sharma for the

3respondents.
Hearing adjourned to 10.1.97.

b

- Menber

b

Learned counsel Mr R. Dutta for the

applicant. Leave note of Mr B.K. Sharma, learned

- counsel for the respondents.

Adjourned for hearing on 24.1.97 as part

(L

Mémber

heard.

Mr R.Dutta,learned counsel for the
- applicant and Mr B.K.Sharma, learned Railwa
counsel for the respcndents present. 4
Counsel of both sides have completed
their subtissions. Hearing concluded.

Mé%@

Judgnent reserved.
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12.2.97 h Mr .'R.Dutta for the
.ag;plicant. Mr. °'B. K{Sharma ' for, the ,
respondents. :

B Judgement and/order pronounced by
common order in respédct of the 23 Original

Application. ALl original  Application

except O.A. No. 161/95, 235/95 & 238/95 are

dissmissed in terths of the order.

+ O.A. 2 8/95, Dulal Kanti Deb and
0.A.235/95, Afit Kumar Chakraborty, are
disposed of /in terms of para 9 of the
common ordey. No order as to costs.

Place copy of the common order in
0.A.s. '

' . al/'JZ the ~

M r
d
-.'(. . -
12.2.97 ~Mr R.DUtta for the applicant. Mr
B.K.Sharma for the respondents.
- Judgment: and  order pronounced.
::Application is disposed of vide para 8 of the
/8, 3> ~common order passed in 0.A.175/95. No order as
4 ) v ;
e S = - to costs.
5), /l\/- 9""’ ' . .
C"?7 _ Copy of the order be placed in the 0.A.
fﬁ,\j 7 ) .

,\M e roo | _ |
ot Jh Lf aveests . ég

. / | . , Member
e D .
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| DATE CRDER N
n..r;.coctroo'.ooo.. PRI v,,,,v,,i......."'..‘."..'.‘..
. 18.12.96 None present. List for hearing on
8.1.1997.
.  Member
nkm
8.1.97 Learned counsel Mr B.K. Sharma for the
respondents.
Hearing adjourned to 10.1.97.
: Member
nkm
10.1.97 ‘ Learned counsel Mr R. Dutta for the
applicant. Leave note of Mr B.K. Sharma, learned
counsel for the respondents. '
Adjoufned for hearing on 24.1.97 as part
heard.
Member
Im
29.1 .97 Mr R JMtta, learne:l counsel for the
applicant ant Mr B.K.sharma, learned Railwa:
counuel Lar the res; ndents presente.
Counrel of osth sides have caaplet-d

thedr susadssions. Hcacring voncludet.
Judyacent reServeds

Hemoer
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Mr.

‘ the
applicant. Mr, for the
respondents.

Judgement and /order pmonounced by

. common order in resg ct of the 23 Original

Appllcatlon. Allb//oraglnal Appllcatlon

except O.A. No. 16 /95, 235/95 & 238/95 are
dissmissed in terys of the order. )

O.A. 238/95, Dulal Kanti Deb and
0.A.235/95, afit Kumar Chakraborty, are
disposed of in terms of para 9 of the
common orde . No order as to costs.

Place copy of the common order in
O.A.s. '

all the

’ Membé}

Mr R.DUtta for the applicant. Mr
B.K.Sharma for the respondents.

Judgment andil order pronounced.
Application'is'disposed of vide para 8 of the
common order passed in O.A. 175/95 No order as
to costs. .

Copy of thg‘ordér be placed in the 0.A.

¢ Member
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH ::: GUWAHATI-5.

# - - |
CEiginal-AppliCatigns No.161/95, 175/95, 209/95, 210/95,
211/95, 212/95;o254/9§,;225/95. 226/95, 227/95, 228/95,
229/95, 230/95, 231/95, 232/95, 233/95, 234/95, 235/95,

236/95, 237/95, 238/95, 239/95, 240/95.

Date of Decision 12-2-1997.

- ghri Dulal Kanti Deb & Ors. ... DETITIONERS

shri R. Dutta - ADVOCATE FOR THE PETITIONERS.
VERSUS

Union of India & Ors. . | «++ RESPCNDENTS

Shri B.Ke. sharma, .RAILWAY ADVCCATE FOR THE RESPCNDENTS .

THE HON'BLE SHRI G.L.SANGLYINE, ADMINISTRATIVE MEMBER

1. Whether Reporters of local papers may be allowed _
to see the Judgment ? ?ko

2. To be referred to the Reporter or not ?

3. Wwhether their Lordship wish tc see the fair copy MO

of the judgment ?

4. Whether the Judgment is to be circulated to the
other Benches ?

Judgment delivered by Hon'ble Administrative Member




CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
pate of order : This the 12th Day of February;1997.
Shri G.L.Sanglyine,'Administrative Member .

original Application No.161 of 1995 .

shri Dulal Kanti Deb . « » Applicant
- Vs =
union of India & COrse . . « Respondents
0.A. No. 175 of 1995 |
~ shri Chitta Ranjan Paul AN . . . Applicant
’ - Vs - '
Union of India & Ors. . . . Respondents
C.A.No. 209 of 1995 '
Shri Manindra Lal Deb . . « Applicant
- Vs -
vnion of India & Orse. » . . . Respondents
0.A. No. 210 of 1995 '
shri Ranjit Kumar Dey . « « Applicant
- Vs =
Union of India & Ors. .« o o RéSpondents
O.h. No. 211 of 1995
shri Krishna Pada paul . « . Applicant
- Vg -
union of India & Ors. , . . o Respondents

O.A. No. 212 of 1995
smt Kali Rani garkar & Orse.

Legal heirs of late Jibon Krishna Sarkar . - .Applicants
- Vs - |
Union of India & ors. . + « Respondents
0.A. No. 224 of 1995
shri Manilal ROy . . « Applicant
- Vs = '
.Union of India & Urs. .« o e Reépondents
O.A. No. 225 of 1995 |
shri priyotosh Naha . « « Applicant
- Vs - '

Union of India & Ors. « Respondent
. . " S



Q.. NO. 226 of 1995

Shri Kalachand Saha
Union of India & Ors.

wr

O.A. NO. 227 of 1995

~

Shri Arun Kanti Das

- - VS =
Union of India & Ors.

O.A. NO.228.0f 1995
shri Parimal Chandra Dey
- Vg -
Union of India & Orse.

O.A. NO. 229 of 1995

Shri Makhanlal Bakshi
- Vg =
Union of India & Ors.

O.Ae NO. 230 cof 1995
Shri Mukuhda Ch. Chanda
tnion of India & Ors.

QO.A. NO. 231 of 1995
Shri Kartick Chandra Dey
Union of India & Ors.

O.A. NO. 232 of 1995
Shri Gopesh Chandra Dam

- Vg =
Union of India & Ors.

C.8. No. 233 of 1995

Shri Harendra Kumar Dey
- VS =
Union of India & Ors.

O.he NCo 234 of 19895

Shri Dilip Kumar Mazumder

Union of India & Ors.

0.A. No. 235 of 1995 v

shri Ajit Kr. Chakraborty
ynicn of India & Ors.

. &pplicant

Applicant

Respondents.

Applicant

Respondents

Applicant

Respcndents.

Applicant

Respondents

Applicant

Respondents.

Applicant

Respondents.

Applicant

Regpondents.

Applicant

Respondents

Applicant

Respondents.




O.A. No. 236 of 1995.

Shri Ramendra Kumar Basak  « « o Applicant

Union of India & COrs. +« « o Respondents

WL &

O.A. No. 237 of 1995

Shri Rai Mchan Roy .« « « Applicant
- V8 = ‘
Union of India & Ors. ‘ « « « Respondents

C.A. NO. 238 of 1995 V/

shri Jadhu Gopal Chakraborty + « » Applicant
- Vs - _
Union of India & Crs. , . « « Respondents

C.A. NOo. 239 of 1995

Shri Rebati Mohan Choudhury + « » Applicant
- VS =
Union of India & Ors. . « « Regpondents.

O.As NO. 240 of 1995

Shri Fanindra Kumar Baidya « « « Applicant
Union of India & Ors. ' « « « Respondents.

Shri rR.Dutta, aAdvocate for all the applicants.

shri B.K.Sharma, Railway Advocate for all the respondents.

G.1,.SANGLYINE, ADMINISTRATIVE MEMNER

-

The applications submitted by the 23 applicants
under Section 19 of the Administrative Tribunals Act
1985 are disposed of by this common order for convenience.
The respcndents Railways have also submitted a common

written statement in respect of all these applications.

2. The applicants were either holding the post of
Fireman ‘A' or Diesel Assistant Driver.:They were subse-
Z

quently promoted to their next promotional post of Shunter.

contde...q4d
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For the purpose of ready reference and easier appreciation

of facts the dates of promction of each one of them to

Shunter ®x Bixwsxy ‘X' are given below as gathered from the

respective applications under consideration :-

8l.No. Name of the applicant

l. Sri D.K. Deb

2. *
3. "

4.

5. "
6. "
7. "
8. "
S. "
10."
11.%
12."
13,"

. 14."

15."
16."
17."
18."
i9."
20."
21 .%
22.%
23.°

3.

5§ésel"Assistant Driver are called running staff in the
Railways. The applicants belonged to these categories as the
case may be. Restructuring of all running staff categcrieé
were affected with effect from 1.1.1984 on proforma fixation
and the mcnetary benefits consequent thereto were given with

effect from 1.1.1985 but the categories of Fireman ‘A‘ and

C.R.Paul
M.L.Deb
R:K.Dey
K.P.Paul

J.K.8arkar

HB.L.ROY
P. Naha
K. Saha
A.K.Das
P.C.Dey

M.L.Bakshi
M.C.chanda'

K.C.Dey
G.C.Dam
HOKaDeY

D.K.Mazumder
A.K.Chakraborty
- R.K.Basak

R .M -ROY

J.G.Chakraborty
R.M.Choudhury
F.K.Baidya

The categories of employees known as Fireman ‘A’ and

Date of promotion

1.1.1986
1.3.1985
14.2.1985
11.2.1984
6012.1985
7.6.1984
19.2.1985
1.3.1985

14.2.1985
14.12.1985

1.6.1984

14.2.1985
13.6.1984
22.1.1985
1.3.1985

14.2.1985
11.3.,1985
30.1.1986

1.3.1985
14.10.1985

8.12.1985
31.5.1984
25.1.1989

Diesel Assistant Driver were not restructured. These categories

were, however, givenAthe benefit of Special Pay at the rate

contde..d



of Rs.15/- per month. This Speéial Pay was admissible to 30%
of the posts in each category. This Special Pay was given in
order.of seniority in eachVCategory of post. The Special Pay
was given with effect from 1.7.1985. This Special Péy was, |
howéver, abolished with effect from 1.1.1986 as a result of
4th Centralipay Commission but the same was allowed to be
taken intc account in the fixationjéf pay of Fireman °*A' and
Diesel Assistant Driver. The grievance of the applicant is
that many employees junior to the applicants as Fireman ‘A‘’
or Diesel Assistant Driver were drawing highet pay than the
applicants because of fixation of pay due to merger of the
Special Pay which was taken into consideration while fiking
the pay of the junicrs. They had made representation before
the compeﬁent authorities of the respcndents but their repre-
sentaticns were rejected cn the following grounds |
"If in the lower grades the junior employee
drawn higher rate of pay than the senior
employee due to advance increment.or
accelerated promotion etc., tle stepping
up of pay of senior employee will not
be applicable."

They made further represéntatiens but no'reply was given by

the respondents. Hence this applicaticn.

4. The respondents have defended their case stating that
the pay of Shunter/ggxxmxn "R promoted prior to 1.1.1986
were fixed at lower stages Whereas the pay of those enjoying

the Special Pay was fixed at higher stages on promction as

. Shunter in the revised grade. Scme of the applicants Q@ttghg%r

promotion to the post of ShunterVggxgmxn 'A' befcre 1.7.1985,
that 1is, the date of effect 6f Special Pay, and they did not
enjcy the benefit of Special Pay as Fireman 'A' or Diesel
Assistant Driver. aAs a result there cannot be any question

of stepping up of their pay while fixing their pay with effect

contd... 6.
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1.1986 consequent to the 4th Central pay Commission.

e vl fpaet

from 1.
They further state that two Q;éllcants name

ly, Dulal Kanti

peb and Shri Ajit Kr. Chakraborty who were promoted after

1.1.1986 the benefit of fixation of their pay after taking

jhto consideration of special pay of Bs.15/~=per month drawn
by them had already been granted. Learned counsel Mr Re.
Dutta appearing for the applicants submitted that the stand
of the respondents in re jecting the prayer of the applicants
to step up their pay is not sustainable as it is not in

accordance with FR 22 C and the Notification No .PC-1V/86/

'RSRP/I dated 19.9.1986 issued by the Ministry of Transport,

Department of Railways(Railway Board). Mr Dutta relies on
Note 7 of Rule 7 thereunder énd submitted that all conditions
laid dcwn under this Note were fulfilled by thé applicants
and as such their prayer is justified. Mr B.K.Sharma, learned

counsel for the respondents, on the other hand opposes the

contention of Mr Dutta.

5 The respondents have stated in the written statement
that all the applicants except Jadhu Gopal Chakraborty
(o.A.Nc.238/95). pulal Kanti Deb (o.AQ161/95) and Sri ajit

Kr . Chakraborty (0.A.235/95) were promoted as Shunter /RIXEHENR-
42 before 1.7.1985. Since this is the material date it |
has to be mentioned here that the dates of promotion to
Shunter as given by the applicants\K.P.Paul as 6.12.85,
A.K.Das as'14;12.1985. R.M.ROY as& 14 .10.85 and J.G.Chakraborty
as 8.12.85 are not same‘with the dates given by the
respondents in a sheet at Annexure V to the written state-
ment . These above mentloned cases are specifically mentioned
because it will be relevant whether they were drawing

Special Pay as Diesel Assistant Driver from 1.7.1985 to

contdese 7



the alleged date of their promotion to Shunter. In the
case of\ailvotherAapplicants except the four mentioned
A abovgzéh.chakraborty. D.K.Deb and F.K.Baidya their dates
of promotioh to Shunter were before 1.7.1985. All these
applicants were not therefore enjoyigé Special Pay of
Rs.15/- per mcnth as Diesel Assiﬁza::aggiviﬁéfiréﬁan-ﬂﬁfk
BEven in the case of K.P.Paul théughéhe was Diesel Assistant
: priver on 1.7.1985 he has not stated in his application
that he was drawing Special Pay after 1.7.1988. Similar
% , is the case of Shri J.G.qhakrabortf. sri A.K.Das and R.M.
Roy also have not stated that they were drawing special
pay from 1.7.85 to the dates of their promction. In the
case of F.K.Baidya, the question of drawing special pay
‘ ' according to him,
of Rs.15/- per month does not arise asédue to disciplinary
proceeding he was removed from service in 1981 and was
pginstated on 23.2.1989 mvigi&en;ucmotion as Shunter on
25.1.1989. He has not stated in this application that he
« was paid arrear of-special Pay after reinstatement. Also
if the date of 26.3.1985 was the date of his promotion to
Shunter as stated by the respondents in Annexure-V the

questicn of drawing Special pay by thimas Diesel Assistant

Driver after 1;7.1985 does not arise.

6. Note 7 afcresaid :eads as follows:

"Note 7: In case, where a senior Railway
Servant promoted to a higher post
pefore the lst day of January, 1986
drawn less pay in the revised scale
than his junior who is promoted to the
higher post on or after the 1st day '
of January, 1986, the pay of the Senior
Railway servant should be stepped up h
to an amount egual to the pay as fixed
for his junior in that higher post. The
stepping up should be done with effect
from the date of promotién of the
junior Railway servant subject to _
Fulfilment of the following conditions,
namely,

/f>/ﬁﬁ contd...8
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(a) both the junicr and the senior Railway
servants should belong to the same
cadre and the posts in which they have
been promoted should be identical in
the same cadre,

(b) the pre-revised and revised scales of
pay of the lower and higher posts in
which they are entitled to draw pay
should be identical; and

(c) the ancmaly should be directly as a
result of the application of the
provisions cf Rule 2018B(FR22C) of
Indian Railway Establishment Code
Volume II or any other Rule cr order
regulating pay fixation on such promotion
in the revised scale, If even in the
lower post, the junior officer was
drawing more pay in the pre-revised
scale than the senior by virtue cf any
advance increments granted to him,
provisicns of this Note need not be
invoked to step up the pay of the
senior officer."®

Mr Dutta submits that all the condétidns. mentioned above

are fulfilled in his case and further that the last sentence
"if even «......... officer"does not apply to the present case

of the applicants. Before proceeding further it is essential

to reproduce here Rule 2018(B) of Indian Railﬁay Establishment

Code Volume II : |

®»2018-B (F.R. 22C)-Notwithstanding anything
conitained in these rules, where a railway
servant holding a pcst in a substantive,
temporary or officiating capacity is
promoted or appcinted in a substantive,
temporary or officiating capacity to
another pcst carrying duties and respon-
sibilities or greater importance than
those attaching to the post held by him,
his initial pay in the time-scale of the
higher post shall be fixed at the stage
next above the pay notiocnally arrived at

/ by increasing his pay in respect of the
lower post by one increment at the stage
at which such pay has accrued."

The subject matter in thése applications is fixation of pay

‘zbf the applicants’rin-4¢hengrade ef  Shunter, in view of the
fact that their juniors in the grade of Diesel assistant Driver/
Fireman 'A‘ were drawing higher pay than them on their (junior)

promotion to the post of Shunter.

e o+
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7. As indicated above Mr Dutta has relied on Note 7
of the Notification dated 19.9.1986 submitted by the
respondents with their written-statement in his submission
though it is seen that this Notification does not find
mentioned in any of the Original Appliéations under consi-
deration. The employees junior to £he applicants in the
.grade of Diesel Assistant Driver/Fireman ‘A’ who drew more
pay than the.applicants on promotion as Shunter are the

following according to Annexure-V to the written statement.

Sl.NO. Name pate of procmotion to Shunter
l. Sri Santosh Rn.Sarkar 16.1 .86
20 L G‘Opal Chu Dey 9.1 +86
3. ®» Motilal Majumder 9.1.86
4, " N.D.Chakraborty B 8.10.88

Therefore all these juniors were'pfomoted after 1.1.1986.
The Special Pay of Rs.15/- per month which they were drawing
between 1.7.1985 and 31.12;1985 was abolished with effect
from 1.1.1986 but this Special Pay was takén intc ¢onsidera—

tion for the purpose of fixation of their pay in the revised

scale of pay of Diesel Assistant Driver as a result of the

4th Pay Commission. Consequently on their promotion as
shunter after 1.1.1986 they carried with them this benefit
and‘their pay in the scale of Shunter was accordingly

fixed. According to para 5 and 6 of the written statement
of.the respondenté and Annexure-V thereto all the applicants
except Jadu Gopal Chakraborty (0.A.238/95), Dulal Kanti

beb (0.A.161/95) and Ajit Kr. Chakraborty (0.A.235/95)
were promoted as Shunter. before 1.7.1985 and they did not
draw their special pay of Rs.15/-per month which came into
effect from 1.7.1985 in the scale of pay of Diesel Assistant

Driver/Firemen *A‘'. No rejoinder has been submitted by any

contd...1l0
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of the applicants to these statements made by the respondents

and they have not begn sought to be controverted. It may aléo
be mentioned here that although one common written statement
has been submitted by the respondents in respect of the 23
applicants, the learned counsel for the applicants has chosen
to proceed for hearing on the basis of this common written
statement in respect of all the applications. Therefore, these.
statements of the respondents are taken to be correct. It is
the contention of the respondents that stepping up of pay is
permissible only when two persons are in the same grade, same
pay scale and the anomaly arises in the same pay scale. It
is seen from the facts stated above that the case of the 20
applicants who were promoted to Shunter before 1.7.1985 is
not the same with that of the juniors. It is evident that

the senior emplcyees, namely the applicants, had not drawn
the éame pay as the juniors in the scale of pay of Diesel
Assistant Driver/Fireman ‘A* as the applicants were'promoted
before 1.7.1985 to Shunter and did not draw the Special Pay
of &s.15/=-per month. These 20 applicants were not'also in the
same cadre of Diesel Assistant Dfiver/Firehan ‘At as the
juniors as on and -after 1.7.1985. In view of these facts there
cannct be any anomaly in fixaticnuéf their pay in the scale
of pay ia—%he—scale_nf_p?g‘of'Shunter with reference to the
pay of the juniors who were promoted after 1.1.1986 to
Shunter and who stand in a different focting. In the light

of the above the 20 applicants cannot succeed in their
respective applications now under consideration.

8. In the case of Jadu Gopal Chakraborty (0.A.238/95)
the respondents have stated in the written statement that he
drew the Special Pay of ks. 15/-per month with effect from
1.7.1985 to 30.12.1985 as he was promoted to the post of

Shunter on 31.12.1985. It appears that he was not allowed

.cOnt-d. o '11
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higher fixation of pay becéuse he was promoted to Shunter on
'?‘. . 31.12.1985. Note 7 aféresaid permits stepping up cf pay of
' a senior employee promoted before 1.1.1986 with reference to
] the pay of a junior promoted on or after 1.1.1986 in the ,
% o higher post subject to fulfilment éf the conditions Laid
! down théfeunder. In view of this fact and the fact that
i, | \ Shri Chakraborty’wés drawing Special Pay of ks.15/-per month
i \ till 30.12.1985, that is one day before his}promotion, I
| consider that it will be fair tc direct the respondents to
re-consider his case with reference to the facts of his
case and the Notification No.PC-IV/86/RSRP/1 dated 19.9.1986.
They are therefore accordingly directed and they should do
so on merit. They shall issue a final order within 3 months
from the date of receipt of this crder by respondent No.3,
the Chief Personnel Officer, N.F.Railway, Maligacn, Guwahati.
The applicaticn is disposed of accordingly.
9. In the case of Dulal Kanti Deb (0.A.161/95) and
Ajit Kr.Chakraborty (O.A.23S/955 the respondents have submitte
that‘these 2 applicants were promoted after 1.1.1986 and
their pay in the revisgd scale had since been refixed by
taking intc account Special Pay of Bs.15/-. Mr Dutta submits
that the applicants had not aciually received benefit of
‘the refixatiqn. The respondents are therefore directed to
pay these 2 applicants their dues as a result of refixation
of their pay within 3 months from the date of receipt of
copy of this order by respondent No.3 if they had not élready

been paid. The 0.A.N0s.161/95 & 235/95 are disposed of

accordingly.

10. The Original Applications of other applicants eéclu-
ding 0G.A.Nos.161/95, 235/95 and 238/95 are dismissed. No

order as to costs.

ot
/L/z./ﬁ
{( G.L.SANGIYINE )}
ADMINISTRATIVE MEMBER

pg



R Tt :
[T s o | %}
4 syrsesv, TN THE CENIRAL ADMINISIRATIVE TRIBUNAL
H ) : .
» | GUWAHATT BENCH :3 GUWAHATI
g Smess GURAHELL ‘
- Gawshay Bench (inf application U/S 19 of the A,T.Acts)

| “W‘ ‘.No..'.".(? \ of 1995,

o e <y ] |
Shri Dulal Kanti_Deb eses Applicant,
| vs |

~ Union of India & Others. +.»+ Rospondents,

Sle : :
Noe particulars Annexurc No. Page.
1, Application 1 to 8

/ ,
2, Rly. Board!'s letter No ) ,
) PCS/IIII/84/UPG/19 dated A/ | 9 to 13,
25.6.85. N ’

3, Chart showing the date :
of promotion, pay etc : A2, . 14,
of the applicant and ‘
his juniors

4, Rly, Board‘'s letter No - 15,
PC/GO/PP—]. dt. 19.3.66. .‘LVSQ

5, Applicantts representation : o
' 45Ffed 10.5.93. IV 16.

68, Scnior Divisional personncl .
officerts D,0, lott@r Noes A/5, 17,
E/41/1/1M(Restr) dated N
8.11.93. .

7. Divisional Railway Manager(P)'s
letter No-E/UL/1fIM(Restr) |
dated, 7e7e%e , A/8 ‘ 138,

' 8, Applicantts representation _
dated 19,.,8.9¢ to Chief '
oper ationg Manager,N,F.K1y, A/ 19 & 20
Maligaon, ' ‘

‘ QAAOOADOOQ . {



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
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F:\

GUWAHATI BENCH s: GUWAHATI

, (M:applicatien under section 19 of

the Administrative Tribunal Act 1985)

original Application No._lB)_ of 1005,

Shri Dulal Kanti Deb, Son of Late 4.C.Deb,
resident of Lumding,qs. No.XTB II-1/ 10,.
Upper Babu pétty,?,.q.'-‘-r.umdmg,Dist.-'
Nagaon,PIN-782447,Assam, --  Applicant,
Vs |
1, Union of India roprasented by
Genoral Managor,N.F.Railvay,
Maligaon,Guwahati-781011,

2, Chief Operating Manager, N.F,
~ Railway,Maligaon,Guwahati-11,

3, Chief personnel O0fficer, N,F,
Raigway,Maligaon,Guwahati-1l,

4, Divisional Railway Manager, N.F,
R1ly.,Lumding ,PIN-782447,

5, Senior Divisional Personnocl
officer, N,F.R1y,,Lumding,
PIN-782447,Assam, --  Respondent,

Subject matter of the Application:
Stepping up of Pay of the applicanty

 Contd./=--p2



2, Jurisdiction of the Tribunal: |
The applicant declares that the subject

, matter is within tho jurisdiction of tho Hoh'ble

Tribunal,

3e Limitations |
The applicant submits that aﬁplica;tion is
within the periocd of limitatione

4, TFacts of the Cases

'4,1)  That, the applicant is a citizen of India -

and-is entitled to rights and previleqiges available-
to citizen qf India,

4,2)  That, tho applicant was appointed on
25-10.64 as Engine Cleaner in the Mechanical
Department of N,F,Rallwgy and was posted at
Lumding Loco Shed, That ho vas promoted to the
post of Diesel Assistant Drivor(in short DAD) on
71083 in scale K,290-350/-¢ On 1-1-86 the
appiicant .\éas promoted as Shunter in scale Rse290-
400/~e On 13-4-88 the applicant was promoted to
the post' of Goods Driveyin scale Rs, 1350=2200/=¢
The applicant is wérking as Pover Controller wm et 2s0-312
since G +95at Lumding, Lo

—"

4,3) That, tho Railway Board, vide letter NoePC/
111/84/UPG/19 dtd,25-06-85 issued Orders for Cadre

review and restructuring of Group 'C* and Group 1Dt



| staff, In respect of Firoman tAt and DAD tho_
Spe_cial'pay @ B 15/~ por month to the extant of
30% of the post in each cai:egory was sanctioned
with effect ,from' 1.7-85, After introduction of
the revised scale of pay with effect from I-1.86
' the element of special pay was to be taken into
aceount in the fixation of pay of Fireman and DAD,
The above bepefit of fixation and.the payment of
‘arrears vere made to the concorned staff vide Bill
NO¢450-HR/N0,1166 dt,14=6=93,
A copy of the Railway Boardts letter
No PG/ IT1/94/UPG/19 dtd,25-6-85(relevant
portion) is anncxed as Annexure«h/ly

4,5) That, although the applicant was promoted from
the post of DAD in scale Bs.290-400/; on 1-1.86 yot

he was not given the benefit of this spocial pay and
subsc quent fixation as had been given to his juniors,

4,8) That, Shri N.B. Chakraborty,‘ Shri Moti Mazumdar,
Shri Gopal Dey-II, Shri Santosh Sarkar vho are senior
to the applicant as DAD a.nd were promoted to the post
of Shunter during December 1985 and January,log8é were
.given tb.e special of Bso15/= although the applica.nt
was no’c given the benefit of special paye

4,7) That, Shri J. Uddin, Shr:l. B, D. Roy, shri p, K.
Shi &, R, § dtixade :

Gosvanmi and Shri Ko Cso Roy[lvhi’are junior to the

applicant af the DA.D ‘and wore drawmg pay of Bs.3oz/-
$o -

-~

Gontd;/---p«& '
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in 1983 when the applicant pay as DAD was also
Re302/~e But due to marger of speciai pay of tho
above juniors were fixed at a higher stage after

. thoy were given the benefit of specia.l pw and

its marger,
chart '
A comparativeéshowing the pay, date
of promotion ete, of the applicant
 Vis-a~vis his juniors is annexed

herewith as Annexure-A/2,

4,8) That, in the year 1966 Railway Board under
letter No.PC 60/PP=l, dt,19-03-66 ccmmunicated

_sarction of tho Presidont that whon a Railvay

servant promoted of appointed to a higher post

on or after 0l-04-61 draw a lower rate of pay in
that post than another Railway servant junicr to

him in the lower grade and promoted or appointed
subse quently to another identical post, The pay of

the sonior employee in tho higher post should be
stopped up to a figure cqual to tho Pay as fixed

for the junior employee in that higher post from ..
the date of promotion or appointment of the junior |

“employee, An cxtract of the said letter ‘has been

published in the RAIIWAY ESTABLISHMENT MANUAL LAW
and Practice by Shri M, L. Jand,Assistant Profossor
Railway Staff College,Badodara,

" An oxtract of the said letter as
: published in the above publication

is annexed herevwith as AnnexXurc-A/3,

Contde/~m-p5



4,9) That, as the pay of tho juniors of the
applicant were higher than that of the applicant,
the applicant :v'epres'e-ntevd to Divisional Railway
‘Manager (Respdt,No.4) on $0-05-93 for étepping up
of his‘pay to the_stage i-:hel\r:e his juniors pay has
been fixed on 'bve'ing promoted as Shunter and Driver,
& copy of the said representation is
annexed herewith as Annexure-A/4,

4.,10) ,That, the Senior Divisional per sonnel Oofficer,
N.F, Railvay,Lusding(Respdt,No.5) made a proposal for .
| stepping up of the senior persons indluding the
applicant and submittod tho samo to Accounts branch
for vetting but the Accounts branch returned the
proposal suggesting submission of papers to Chief
personnel Officer, N. F, Railway,Maligaon for
clarification, Accordingiy Senior Di;riéiox_xal

Per soximl Officef ’ N, E‘:.Bly*. oLumding (Re spdt,No.5).
~Sought the clarifica’cion_ of the,‘(}hief_ Personnel

officer,N,F.R1y, ,Maligaon(Respdt,No.3) vide D,0,

letter -No,E/41/L/IM(Restr,) dated 8-11-93,
A copy of the said letter No.E/41/1/
‘ IM(Restr,) dated 8-11-93 is annexed

as Annexurc-A/5,

4,11) That, tho Divisional Railway Manager, N, F.,
Railvay,Lumding vide letter No.E/UIL/1/IM(Rostr,)
dt,7-7-94 informed shri c,.' R, Paul and other
employee who made similar representations'that a

referenée vas made to Head Quarter for clarification

-



applicant, the applicant is te be‘

and General Manager (P), N. F. RLy.,Maligaon has
passed the order as follows —
® Tf in the lower grades the junior:
. employee drews higher rate of pay
then the. senior employce, due to
advance incremont or accelerated
promotion etc,, the stepping up
of pay of scnior emgloyee will
not be applicable, A
A copy of the letter No.E/UL/L/IM
(Restr,) dated 7-7-94 is annexed

herewith Anhexure.A/e.

4,12) That, the clarification given by the
Genoral Manager(P) was not based on correct

interpretation of the Presidential ordoers, the

 applicant made a further representation to

Ghiof Operating Manager(P), N. F. R1y.,Maligaon

(Respdt,No.2) for reexamination of the applicant's

,case as in its perspective and to sot right done

to the appliéant. But no reply has been received

by the 'appligant. ' -

' A copy of the said represcntation
da’ced/}-s-% is annexed herew%th as

q
Annexurc-A/7.

5, Ground fbr_ Reliefs -

5,I) That, as the pay of the applicant's junior .

was fixed at a highest sgage than that of the
fixed at the

| x—9, +

stage where his juniors have been/in terms of

rule of stepping up in as much as the applicant

Contd./~-"P7



and the juniors belong to same cadre and held the
same post of DAD and pay of the ju.niors were fixed

~at a higher stage.

5,2) That, the applicant was holding the post of -
DAD o 1-7-85 from which date for special pay was
sanctioned by the Railway Board,

' 5,3) That, the senior employeces of the applicant

who were promoted ‘during the time of promotion oi‘
the applicant were also given the benefit of
special pay.

5 4) That, the applicant has becn discriminated
as both his juniors and soniors were given the \
benefit of special pay and therefore donial of
benefit of special pay is pio_’lative of Articlo

14 of the Constitution of India,

6,  Dotails of remodies exhausteds

The applicant has represented to the
Divisional Railvay Ma.nager(P), N. F, Railway,

Lumding(ROSpdt No.4) and the Chief Opera.ting
Q.

'Manager, N. F, Railway,Maligaon(Respdt.No.z).

Te That the applicant declares, that he has not
previously filed any application, writ petition or
suit in respect of the subjoct matter of the |

application in any other bench of nor any such
application, suit or writ petition filed by the

" applicant is pondings

Contd,/=-p8



8.  Relief Soughts
On the facts and circumstances submitted

the applicant humbly pra&s for —
Issue of direction for special pay
to the applicant and s;l:ep'up his
salary to the stage of pay where
his juniors.have been fized and
to pay the arrcars with 1nferest.

9, Interim reliefs
‘ NIL.

10. Particulars of application fee:
Indian Postal Ordor No.514545 for
Rse50/=(Rupecs fifty)only in favour
of the Registrar, Central Administrative
Tribunal, Guwahati 1s enclosed,

VERIFICATION

I, Shri Dulal Chandra Deb, Son of Late
A. C, Dob, aged about 49 yoars residing at @s.lo,
XTB Ile T/10 Upper Babu Pa.ﬁty-,Pﬁ.O{,-Lumding,fiist.-
Nogaon,PIN—?@%’?,ﬁ;ssam, do_hereby verify that the
donto‘nts paras 4, 6, 7 & 10 are trus to my knowledge
and bolief and the Test are my submissions to tho
Hon'ble 'h'ibuna.l and ‘I have not suppressed any
rolevant material facts,

Qn @W\chk r\n\gﬂ& /@ng |

D H M' S\' Olb”
ato: L olol ‘ ture of the c

Places | MVZ/ B




.cadro strongth as on

-9 -

R.B.F, Noa181/85

. Subjects Cadre Roview and Rostruc "Jog of

Gr 1o 1Dt
No.PCIII/84/UPG/19, dated 25-6-1985, !

Restructuring of cortain Group 'Ct & Dt
cadres have bocn undor considoration in consultation
with tho Staff in the Committee of the Departmental
Council of the JCM(Railways) for somotimo, The
Ministry of Rallways have docidod with tho -approval
of tho Prosidont to restructuro.cortain catogorics
of Group !Ct & *D* as detailed in tho Annoxure
encloscd, .. :

2, Whilo implomonting thess orders
5gocific instructions given in the footnote undor
tho differont catogorics should bo strictly and
carcfully adhered to,

3, For tho Lurposo of rostructuring the
1.1984 will be taloen into
account and will includo Rost Giver and Loave -

Roserve postsy

4.1 Tho staff soloctod and posted against
the additional highor grade posts as a rosult of
restructuring will have their pay fixed under Rule
2018-E(FR~22.C)-RII w.o.f.l.la-g%‘l on proforma basis
with current paymonts w,0,f,1-.1.1985, Tho bonofit of

fixation will bo applicablo to the .chain/rosultant

which atiso from restructuring,

4,2 Tho Egsts of Shunting Drivers scale
Rse 330560/« Will filled from Shunters grade '
f54 290200/« on tho basis or soniority-cum.suitability,
Tho posts of Drivor Grade 'Ct! scals Rs,330-560 will
howover, be fillod as por oxtant orders for promotion
of Shun%crs to Driver Grade tCt, Fixation of pay of
Shuntors grade Rs,290-400/« appointed .as Shunt

Driver Grade Rs¢330-560/- will bo regulated undor '
20187 R-II (FR-22C), Shunting Drivers grado Rs,330-560/=
appointed as Driver !Ct scalo Bs,330~560 will have thoir
pay fixed under Rule 2017(a)(11)-RII(FR-22(a)(i1)). v

4,3 Tho bonofit of raetrospactive fixation
from 1-1.1984 and curront paymont from l-1l.1985 will
not be applicable to such of those om'ploggos who are
promotod against vacancios oxisting on tho date of
rostructuring, Thoy will bo grantod bonofits only from
tho dato of promotion as por normal rulog, : .
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‘on arogular basis, t

A nneyx Al b,
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. 5,1 Tho oxisting classification of the posts
covored by those rostructuring ordors, as ®Sclection®
and “Non-Sclection®, as tho casc may fn, romaing Ubw
changed, Howovor, for tho I{urgo’so of implomontation
of thoso orders, if an individual Rallway sorvant
bocomes due for promotion to only onf grade above

tho grade of the post held by him, at prosont, on &
roegular basis, o.ng such highor grade post 1s class-
ificd as a “Seloction® gost, ’cho‘}'oxi ing selection
procodure will stand wo ificd 4in!such a case to tho
axtont that tho seloction will bo based ohly on
scrutiny of sorvice rocords without holding any -
written and/or vivaevoco tost, Undor this prococdure,
tho catogorisation 'Outstanding®. will not oxist,

5,2 1In case, howower, as a result of thoso
rgstructuring ordors, an inddvidual Rai].w&z servant
bocomes dus for promotion to a gradec more than ond
grado above that of tho E‘;“ hold by him at prosont -

no bonofit of the modified §
procadure of mlec%ion' as aforesaid will bo applicable
only to the first such promotion (1f that post hapgons
to be a !'Selection'post); tho socond and subsequont -
promotions, if any, will bo basod only of the normal .
rules rela%i to filling in of tSeloction! or Nohe
seloction posts!, as tho caso may bos

5,3 Vacancios oxisting on 1.1-.1984 and tho
arising on that dato from this cadre rosturcturing
should bo filled in tho following sequoncdie

(1) from panols approval on or bofore
2%6-1985 and curront on t dato;

(11) iba.lanco in tho mannor indicated e in
paras 5,1 & asoz abovo,

5,4 TFor such of tho posts in tho Annoxuros to

" this lotter ‘as fail in “Safoty catogories", the inst-

ruetions containod in this Ministry's lottor No,B(NG)
1.83-PM2-8, :dated 7-10-83 will apply mutatis muBoands
in respoct of promotions agalnst vacancios covorod

by thoso .restructuring orders, S

6o “Tho rostructurin% ordors visualiso grant
of spocial pay to certain catogorics, Tho grant of
spocial pay will bo effoctive from 1-7-1985 onlye

6,1 Tho oxisting rulos and orders in rogard to
resorvation for SC/ST will continuo to apply while.
£1111ing up additional vacancies in tho highor grades
arising as a rasult of rostructurings '

Contd ./n-nplz ’
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~ considered appropriate, A :

“Bs Ao Aliendd

Tho Non-functional scloction grade posts
if asz‘oxig%ing in tho catogorios covered by thesd -
orders should be ad%usted'against tho upgraded posts,
Any holdoers of non-functional solection grades not so
adjustcd will continue to retain ‘such as porsonal to
them till tho noxt roeview, : o

% 7.1 Sanction for grant of:none-functional .
geloction grade Kosts for tho category of Driver tAt .
§pec1a1, Guard 'A'-Special and Assistant Guard will -
1ssue soparately, - ' '

8 In ,&ho case of ru_nning staff readjustment ,
in running allowancos consequont to restructuring will . .
bo done soparpately, S

9., In all tho categorics covered by this letter
even thou_gh moro posts in higher scales of pay have beon
introduccd as: a rosult of rostructuring, tho basic -
functions, dutics and rosponsibilitigs, attached to
those posts at prosont will continue o which may be .
added such othor dutios and ro:sponsifailitios as '

N
———— e —p—— o a

10, Tho Board dgosiro that restructuring and :
posting of staff after dus procoss of selection as -
provided for in those orders, should be completed
¢xpeditiously, : .

11, The Railways will carofully assess .
re quiremont of funds on account of this restructuring
for tho yoar 1985-86 and includo. thom in the Revised
Extimates for 1985-86 and Budgot Estimates for 1986w
87 by tolographic advice to Addl, Director,Finance(B), .
Railwvay Board, ~ S

ANNEXURE-1

Subject; Statemont indicating rostructuring of
coertain Group 'C* and Dt cac;ros, on

No.PCII1/84/UPG/19, dated 25-6-1985,
: ' ¢
I, Loco Running Staffs ;
1, Passongor Driver ‘Al All Passangor Train . :
(B3, 550~700/=) Drivors 'A' having a run
. . of 250 Kms, and above to
be upgraded from Driveor
- YAY (1,550-700/=«) to
Driver 'A' Spl.(550~750/-)

All Loave Roserve for A
- Spl. and tA' Drivers to
be kept in Grado only,

Gontd o/""‘pm



(1
Z,Lc)‘roods Driver Gr,t'Bt
(Rse425~640/~ = 40%)

(1) Goods Driver Gr,tC?t
(Rso330=560/~ =60%)
(10% of tho Gr,iC?
posts oporated as
Sele¢tion Grade

osts in B,425~ .

i

00).
‘3, Shunters
(Rs0 290-400)

4, Fireman 'A'/Dicscl
Asstt,/Asstt,Eloc,

Loco Driver (fs,290- .

350/~)

S.. Firoman '@' (Rs,260- Loave resorve

- 350/w)

\;:(
Aane Kl1CmR,

Rovised.

Porcentage
Goods Driver -
Gro'Bt Rs,425- 60
640/"0
Goods Driver
GrotCt Rse330=-
660/ = ~ 40

Sclection Grado
Rs4425-600 to be
aiscontinuod,

30% of Shunters to be
upgraded as Shunting
Drivers Bse330-560/«,

30% of posté to bo given
SPGCIal &y @ %.15/-— Pk

posts for
Firoman tA¢ hithorto kspt
in Firoman !Bt to bo _
‘upgraded to Fireman 'At,

6o Fireman tCt (Rs,210« 30% of Fireman 'C!' to be

270/~)

(L) Note: 30% of Fir
" are upgraded to

A Y

upgraded to scalo Rs,260- -

oman tCt 'sca.lo B¢ 210-270/= Who
Scalo fs, 260350/~ will romain

dosignatod as Firoman 'C* and utilizod as far
as possible on Mail, Expross and Passenger

Trains, The further avenus of promotion of -
Firoman 'C* in scale RSe 210270/ = and Rs,260-
350/« will romain unaltered, -

7. Motromen on EMU Trains 50% on Wostern Railway

I, Traffie Running Staff,

l, Passongor Guard tat
(Rs4425600)

and 40% on Contral,Northern,
Eastorn,Southorn and 8.E,
Railways to bo upgradod as
Driver At Sp1, 4n scale

Bse 550=760/ =4 |

(1) All Passenger Train
Guards having a run of
250 Kms, and above to be
upgradod to Guard tat
Splo 350426‘640/"0

(11) Leave Resorve for 1At Sgl.

~and 'A' Guard to bo kop
in 'A' Grado only,

Contdy/---pla
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Rovised
‘Percentage
2o (1) Goods Guard Gr,'Bt Goods Guard
(%.330-560/- - 40%) gg.;nt f5e330- 60
0“'0

(11) Goods Guard Gr.,t'Ct Goods Guard
(m.330-530/- - 60%) Gr.!C! W.330~ 40
530/«

IIIO Accomts Staff: [EEEEENNENNENEIENENEENNENNNN]
IV, Cash & Pay OfficO Staff: sevecccssccscssce
vo TOOI Ch_OCkBI‘S: o:o000000000000‘00000'000000‘0
VI‘O Tra.cc:l‘s(ﬂso260-430/-)3 ooouoqoooooooooo;
VII, Porménent Vay Matos to Pormancnt Way Mistrios:

VIII, Mossages Chockors(for Contral Western & Eastern
" Rallways only)s

ANNEXURE-II

Railway-wise distribution of Supervisory Staff of
Cash&PW Dop:‘rtmont: 90.0..000.000..0...0.‘.0._.

I, Soparatc Cadre

Pa)'mcnt Sidol 0000008000000000000000000060000600

dombined CadreS : oooooo.oooo-osoooooooooo.o.ooo‘o.o'o'o-o

" Summary (Both separate & combingd C2AY6): eeecseess

pre{U
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Fixuation ot puy on promotion of appolintmont to higher
posts = .nounslivs arising out of the application o
TG 4018-8 (IJ1, 24al )uiigll, ‘

1, The uostion of ramoving cortain anomalics arising as
a result of fixation ol puy of railvay servants promoted ol
appointed to highwr posts after tho Lntroduction of rule
2048.B(F i, aZC)wu.xg has boon undor the eonsidaration ef
the board for somgtiaw past,

4, By a otriot application of tho above rule, it
happen thot o raullvay seivant promoted or appointed to
" highor post on of aftor l.4-l9d) may dravw a lowor rate ef
pay in Ehut post than anothor railway servant, junior t¢ hin
in the lover grade and promoted of appointed subsequenthy to
ansother identical poat,

3, In ordor to tomove this anomaly tho Prosidont 14
pleased to deeide and in such casus tho pay of tho senies
omployco in the higher post should be stoppod upto a figure
equal to tho puy a8 fixod for the Junior omployoe in that
highor post, The stapping up should bo dono with offoct f3o0a
tho date of promotion of apgointmnt of tho junior caployoo
and will bo subjoct to thoe following conditions, nm?y -

(a) both tho Junior and Saniosr omgloyooo should bdolong
to tho samo cudro and tho posts in which thoy have
beun prowoted or appointed should bo tdonticul wnd
in tho same cadro § and

(b) The 8esalo of pay of the lowor and higher posts
which they &1 ¢ ontitlou to dravw pay should be 1déiw
ticals and

(¢) tnu anvmaly should bo dixvatly us « rosult of the
applivatios of rule B038<BL(F ki ,44«C)=it 11, For
exanple, 4f ¢ven in the lower post tho junior employos
aravs from timo to time a highdr rato of pay than
tio sonior by virtuo of fix.tion of pay under the
noXual Fules say duo to grant of advance incro.conts
of dug to acccloratod promotion ete, tho provieicns
cortaliriod in tais lottos will not bo invoked to
stop up tho pay of the sonior omploycos,

4, 'fho orders rofixirng tne pd{ of the senior omg%oiooa in
accordanco witn tho provisions of tials letter shall L.88yod
under f.le 2023 (V.bh, ®7)i=1I, Tho mext incremort of tho senior
cmploysas will la drwn on complotionof the roquisito qualifying

gorvico w,o.f, tie dato of rotixaticn of pay,

5, 7These ordots tako offect from 2.1.66, Cascs of Mnjors
drawing less pay than Juniors in respoct of promotions oceCVrT-
ing ou or after l.4-61 may also be rogulated widor those orders
but the actual benofit would to avuaiseitle from 3,3,1088,

(?:1;‘ 0! ) \peng
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To, ‘ Amq)o A,Lf
The Div. R1y. Manager (P)
N.F.Rly. ,Lumding.
- 8ir,

Sub:=- Steppigg_ug_of Pay.

et e -

Wwith due respect I heg to statz the following few
lines for favour of your kind consideratlon & eympathetic

¢
orders please,

That Sir, I am workina as gonds driver from 27.3.88
& my Pay was fixed to B; 1560/« in scale ki 1350-2200 /=
but it is surprised thqt'the jdnior-drivera ﬂﬂé”have keen
promoted later @n have more basicly than to me. The same
occurance was made inICHse df Sri Remendra Kr, Basak.,
goods driver who have‘applied dt:21.1.93 but no action has

vet been made taken.

Therefore, you sre requested to take necessary
action early or g&rmit me - to take help trom Court of Law,
& oblige thereby,

o vYours faithfully,
«  Sebwaked: 8
S P C&m‘%& \ U*\Q

NDated,Lunding
The veolliFieee. 1993
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Doa}/ Ehrd Chakrabdrty,

) fubt= Stopping up oL pay of soniorks,

In terns of Rly. Roerd's letter Mo Pe=-111/84/0PC/ 19

Aated 26-6-86 and 13«0-86 clrculatled under CPO/MLG'e letter
Moo F/£0G/73/ Pty IV DATED #xisk 10-7-00 and 20-0-86 except the
: oategories of Fireman A' and DAD all other running catogories

i wvere re=gthugtured w.a[f. 1l 1o 864 on proforna fixation and

{ e 0o £4 1o 1085 with monatary benallte The caterories of Fireman
/' YA' and DAD, which were not r¢- structured, vere however given

the Lenefit of spoclal pny @ fre 15/ pems to the extent of

! 30%/0f posts in each category nnd nccorAinglyy sple pay was

/ MVcﬁﬂomm in faveur of the sunlormost persons in each untegorye

P With the introduction of raviaed penle we 8o Lo 141,84

" {4th P.Ce)y tho alement of ople pay Res 15/~was done awny but
“khe pnmo was nlloved to be taken into account in the fixation
,\,.'af pay.of Firomanfand DAD Ln terms of Rly, Donrd's lettor Noe
¢ PCe IV/88/RERP/ 5 Aty 19, 9, 64 recolived unier OM(P)/MLG's Noo

3 R/ 206/ 111/43(M)-- dated 29/7/vle Thig exercise created nnsmae

' 1408 whoreby the pay of ghuntcr  promnteA prior to 1L, L6

'~ has £1vea ab'lover stagus wheveas the pay of those enjoying

- | the mle pay was Lixed nt hlgtar gtsges on promotion as

| shunter in the revised grodes S ‘;

‘Congequent on the nbovey now tho gonior persons
araving lower pay than thelr juniors have claimed attpplni
up of thelr pay to the extent of their Juniorse A Proposa
for stepping up of the pay of senlor pergons was, sent to
Acoounts for vetting but Acccunts has retirned the proposal
.abouk with following observations! ‘

R 1t ig geen from tho case You B/41/ 1/ LM{ Ragtrs )
at PP=4 that Junior goods Arivers are Araving
more pay than their senlors on ageciant of 9ixing
of pay aftar taklng specisl pay of Res 15/~ :
in%to accounts -

In similnr cases Kly. Nd.'s decision hna been ,
E obtained, lut it veen that D4, 's dacision vnrias
according to merit of {ndividual ocnsens Tlence the -

cago may kindly ha referred to CPOV/ ', F, Rly./¥aligaon

for obtaining clarification frem Rly, Doards "

In view of the abiya, Lt in requosted that nacezenry
clarificntion may pleane be ceeminlentad for the purposd At
an _enrly dnte since this 1am.e 48 most Likely to be ratsed in
the "M alsoe ‘ - :

This may plessa to traated ap urgent by comnunieating
onrly declelons

With repgsrdsy
_ Yours sincerely,

Bri M I, Chakrabortyy

ot N ( AP, Barua )
Tos A"(ﬂyﬂfb o . ) .
CP(/ Mt/ Hallgaons ¢ :
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Subs= Stenping up of pay

In reference tec your letter guoted above, .
this 1s to inform you that in connesection 4ith

>
o/

I;:' - F € r‘ :'i 1 Wit (j’

DU T/ 50 (Resse,

~1&

)

&

¢

ST e L deta
Oifies ol the
\ o .
1YP -t ' en 33 .~ T
2 ¥ ,:.}..A RL" :x'uﬁ;a (S 5;;’-, 2

-

Lumding,&ta: Z2/7/5%4,

r dtd: 9/5/%.

*
-

the above subject a reference has been male to

EQ for clar

49
Ld L

cation and GI(P)/MLG vide his

letter No,i/23/I11/59 (M) Loose, dtd: 3/6/94 hos
passed tlze'orde:s # follows:-

-~

2 St

. TR

P
+

" If in the lower graies the junior
‘emloyee Araws higier rate of nay
thén the senior emloyee, due to
divence increment or accelerated
promtion ete,,’ the stephing up of
pay .of senicr enployee will not be
mplicdle,

7L

2oL L2

 N.F,Rly, Lmd

r

. —
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S,N,Roy - ET e
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for Divil,Rly ,Manager (P),
1r}g_. - ‘
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To . :
The Chief Operatin

g Menager(P),

M.F,Railvay, Meligeen,
(Turough Proper channel).
~ !

8ir,

Sub:- Delibarate deprivation frow tke benefit

” of
Ui gta

8pl .pay = anomelies in gubsequent
goe of fixation of pay arising

the 16 fTdd,

Pegis. GM(
llo .

e)/Mal1gaont caorirtc-tign lgtter
2/e83/1 I/522K)Loon dated 3.6 .94

cemmunicated under DRM(P)/LNG's ¥o.
E/01/1/LM(Regtr) at.7.47 H'+e

SR

Regpectfully, I beg £¢ Wumbly to gubmit the

following for your

kind consideration ae the clarification

glven by tue GM(P)/MLG vide wie letter under reference
appear to wave falled to appreciate the root-cause behind

[

t-e anomaly in pay being appeuled ‘agsinst,

. That S8ir,
kirnd atiention te
Yo . k/41/1/1M(Reatr

{n this connegtion I would invite your
ay 1 & 2 of Sr,DPO/LMG's D,0,20tter
g doted 8.11.93 wkere the resl beckgroum

had been correctly explained.

| That 8ir,
that I kad been pr
on & from 1.3.,86 a
F/men'A/DAD - t111 2
in m{ formerpogt,
granted special ps
gind twis special p
deration while fix
CPO wee L] ol 0860

: That 8ir,
begt known to the

‘1 bad been unjustl

both my geniors &

{n my onse I would like te peint out
omoted to twe posy of Ssunter'B! only

nd wad been one of the senior mest
8.2.86. Iy aint of my seniority position
T/uan!A'/DAD, I ghould have baen

y of 8.5/~ in terms of Deard‘s Orders
uy should weve be¢n taken into consl-
ing my pay in RSRP/86 scale sfter Lth

to mwy uttsr uisfortune, fer reasons
Divisionel Rly.au{horitiu concerned
y denied this il‘ii*tful benefit while
juniors kad been favoured vith the

same ,To 'be ¢onerete in my aubmissioag, i beg to peint out
0

with reference to

the ssnioritylis ¥/man'A'/DAD

gkowing position @3 on_S-Yi-RL _0f cironlated vide

DRM(P)/1MG's Mo E/4

vhile my seniori

- dated B .
ositi ad an shown at Sl. o..\&@_.g

my juniors colleagues glaced at n.k%
1n the gaid seniority 1ist Wad been gran e

of special pey asg
denied of the snme
shove named.,

per K's orders while nyselfl ves
{ngpite of teing senicr to tke

contdeee?

TN
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That Sir, this

/:}’7\' A8 SOV /('[)7 (‘rw"?,‘

hd

denisl of my rightful

bencfit have got further enlarged after fixstion

- of pay in RSRP'86

coleagues have
to me.

Under

pray for your kind in

re-exnuination

and undo the wrong 4

tke undeservin
kardehip that

such an act of
obliged.

bsen drawing muo

scales of pay and now uy junlors

% higeer pay compared

the ciroumstanges, I weuld humbly

terveution and s thorough

of my oase in tt's true perspective

deprivation and
kave been subje

ond to my bripging an end to ,

cansequential
cted to., And for

your kindness I would feel nighly

I.ioulds wovaver, like
v

uplese my adbove

action within a

to submit thet

stified prayer rageives your
favourable consideration and negassary remedial

ressonable time

wost), T will be left with na o
but to seek justice twrough the

I hope that zour goodself would ve Kk
‘not to push we to such 8 |

derate enou

circumgtantial compulsion.

vith best regavds,

Yours

(3 months ot the
ther alternative
nditiurglrrlbun!1|9

nd & copsi-

faitefully,

SYSIRTS
/G](, cdgﬁas. \LW\() ‘

I -44-¢.9,

S
<
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